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. The fcHowing Act of the Tamil Nadu Legislative Assembly receivedftle assent
.~ of the President on the 22nd Septembet 1995 and is hereby published[for general
irfermation :—

ACT N‘c 27 OF 1995.

AhAct 'ty extend the Indian Christian Marriagz Act, 1%72 to the’ transferred temtory :
in the State of Tamtl Nadu.

BE it,endacted by the Legislative Assembly of the State of Tamil Nadu in the Foi‘ty“" ‘
sxxth Year of the Republic of India as follows — . g

1 (1) This Act may-be called The Indian Christian Marriage (Extenswn to Trans- _' ‘Short hitle

(1) “existing law” m2ans any Law, O.dinancs, Prozlamation, Regulation or
Order, By-law or Rule passed or made before the date of commencement of, this Act ) )
by Parliament, or by any Legislature, authority or person havirg power to make sucu A
a Law, Ordmance Proclamation, Regulatlon Order, By-law or Rulég: - .~ = % = 7

weBg@rn . (%) RO

and
ferred Temtory) Act, 1995 , ~ % commence-
| . T ment,
(2) It shall come into force on such date as the S*ate Govemment may, by - -
not:ﬁcatlon appomt ,
Ly 2; Inrth‘is Act  unless the context othetwise requires,— o - """ Definitions.

o (27 "'tl'amfeff“d tel‘l"thV mexns the Kanvakumari district and the Sﬂéﬁm £ i sm0¥
cuttah taluk of the Tirunelveli-Kattabomman district. e {. ;; ::; )
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axteasion  of.
Indian
Christian
Marriage
Act, 1872 to
e trans-
‘erved
:geritory.
patral Ast
137 of 1956,

§
i
1

Savings.

Construction ef
references to
laws not 1a
force in the

- transferred
terdtory.

3, The Indian Christian Marriage Act, 1372 as in force immediately bzfore ths
date of commencement of this Act, in Lthe Mate of Tamii Nadu except in the trans-
{ecred territory, s hereby extandsd to, and shall bz i force in the transferred territory.

1 4. If, mm>diately b>fore the date of comms2ncemsant of this Act, there is in

" forcs in th2 transferred territory any Act, Ordinance, Proclamation, Regulation,
Ordsr, By-Law, Rals or other law correspondiag to the enactment now extended
to thetransfarred territory, whzther such Act, Ordinance, Proclamation, Regulation
Ord:r,By-law, Rule or other law, is in force by virtue of section 119 of the States
Reorganisation Act, 1956 or by virtue of any other legislative power, such corres-
pondng law shall, on the date of commzncement of this Act, stand repealed to the
exten” to which the corresponding law relates to matters with respect to which the
S:ate L2gislature has power to make laws for the Siate.

1

5. (1) The reg:al, by section 4, of any corresponding existing law shall not
affect— O

" (@) t he previous operation of any such law or anything duly done or
suffored thereunder,| or :

(b) any right, puivilege, obligation or liability acquired, accrued or incurred
under any such law, or _

(c) any fine, p2aalty forfeiture or purishmo>nt incurred in respect of any
effence committed against any such law, or :

(4) any investigition, lezal procexding or remedy in respact of an i
privilege, obligation, liability, fine, penalty, { orfeltux)é or punlx)shment zs s:;z)};el:figtf
and any such investigation, legal proceeding . T remedy may be instituted, ¢ ntinued
or enforced and any such finz, penalty, forfeiture or punishment may bé }mposed-
as if this Acthad not been passed.

@ S'_}bjict tc the provisions of sub-section (1), any:hing done or ary actio
taken including any appointmaat or deleg>ion made, notification, order, instructj n
or direction issued, rale, ragatatiry, form, by-law or schems fram-d ’ c-artiﬁca(:n
armit or licence granted or razistration eXected, under such correspon’ding existi o
law shall bz dezm:1 t0 have bieadone or taken wunder the corresDOn"img
provision of the enactmant as now oxtendad *o,and in fores in, tne transfe n%l

tercitory and shall continue iv force acesrdingly, unless and until su erseZl (liT H
anvthing done or aay action takza under the said enactment. P ed by

(3) Nothing centained in this section shall render any p=rson Jia |
pubishment whatsoever by reason of anything done or omittedr;o be dobl}: bto ;’ny
before ihe date of commencement of tnis Act contrary to the provisions {f tgn
era.:tmeat as now extended to ths transferred t.rritory. ' b e

6. (1) Any refersnce in the enactment now extended t5 ‘thc k ‘
) refer ) L trans orfi~
tt‘;m:‘t' to af la::; :vhngth is nl;)t in force ean the transterred territory shall, in fi%!i:go:;r?c;
e-transferred territory, be construed as a reference to the ¢ yndi ;
an;, in force in the transferred territory. ' ‘ er&spondm;g. faw, it

(2) Any reference in any existing law which continues to be § i

} ! ! in e :
transferred territory after the date of commencement of tnis Act, to an lafvovr‘:z lga:gg
by-section 4, shall, in relation to the transferred territory, be construed as 3 lfef?rence

to the enactment now extended to the transferred territory co. i
law so repealed, y corresponding to the

‘ ‘XV Df 1 £
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Repeal of BF
Corresponle
ing laws. ¥
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7. Any reference, by whatever form of words, in any existing law ‘to any
authority competent at the date of the passing of that law to exercise any powess
or discharge any functions in the transferred territory shall, where a coresponding
new autnority has been constituted by or under tne emactment now extended -to
the transferred territcry, have eftect as if it were a reference to that new authority.

8. For the purpose offfacilitating the application in the transferred territosy
of the enactment now extended to the transferred territory, any court or other
authority may construe such enactment with such alterations aot affecting the
substaace as may be necessary or proper to adapt it to the matter befcre .the court
or other auathority,

By order of the Governor)
M. MUNIRAMAN
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